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SHRI PILOO MODY (Godhra) : It is
mnot a question of conveying the sentiments
from one side of the House to another.
An undertaking was given this morning and
there is a section of the House demanding
that that undertaking be fulfilled. It is for
you to order the Law Minister 1o appear
here and make the statement. Let him flout
your order if he wants to.

MR. CHAIRMAN : It was not an under-
taking. There was a demand but they
never committed that the stalement would be
made today.

SHRI CHENGALRAYA NAIDU : The
Speaker clearly said that they should make
the statement today.

DR. RAM SUBHAG SINGH : If it is
not possible for the Government to collect
the information, 1 am giving them the
information. I will read out the letter.

MR. CHAIRMAN : You wait for some
wme.

DR. RAM SUBHAG SINGH : The
Prime Minister is here. She should tell
me for how many minutes 1 should wait.
If they want to violate the democratic proce-
dure, how can we cooperate here? (Interrup-
fions).

MR. CHAIRMAN : If it is possible for
the Law Minister......

DR. RAM SUBHAG SINGH : The De-
puty Law Minister was here earlier. ...
st ofw v : & fafeT ad @k
A Fag R aAT AR & 1 T AT
a1 gw & awfa &)
MR CHAIRMAN : Whatever informa-

tion the Law Minister has, he may convey
it to the House. He may kindly be contacted.

16 hrs.
FINANCE BILL, 1970—comd.

SHRI R. BARUA (Jorhat) : Mr Chair-
man, at the outset 1 must say that this is
the first time that the budget was acclaimed
as a good one by all sections of the people
in the country. Here | am not giving my
own opinion. It is apparent that in a demo-
<ratic country responses come from differ-
«nt quarters and all section of the people
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have acclaimed it. Secondly, if the stock
market is any indication, the behaviourof the
stock market after the presentation of the
budget created a favourable atmosphere
in the business community in the country.
Therefore, when Shri Dandeker says that
there was a dramatic element on the stock
market in the beginning that is not correct,

Having said so, I would like to point out
that the Finance Bill, in order to assess the
right perspective, must keep in view the fol-
lowing realitics.—One is the mounting un-
employment in the country which, according
to the Reserve Bank of India figures, stands
at 12-6 million today; secondly, there is
stagnancy in the per capita income in the
country which is now Rs. 319 at constant

prices, which is less than the 1964-65 figure

of Rs. 333 6; thirdly, paucity of public and
private savings. Keeping these three subjects
in view, let us look at the budget proposals.

As the Prime Minister rightly stated, the
budget is the most important instrument to
implement our planned development for the
national growth. In order to do that, we shall
have to look at the two sectors—investment
in the public sector and the private sector.
So far as the public sector is concerned, both
the management and the direction depends
on the public authorities. Therefore, the
responsibility for gathering resources also
lies with them.

Mow, with regard to the privale sector,
their contribution is a bit indirect. But, all
the same, the fiscal policy should be so direct-
ed in order to direct the private sector
invesiment lowards productivity and to-
wards national growth. It is all the more
important because in our national economy
the largest proportion or the major portion
of the investment comes from the private
sector. Therefore, the fiscal policy and
public policy on that sector is very impor-
tant.

So far as the private sector is concerned,
in our plans we estimated that the growth
rate will be 5§ per cent and investment will
be to the tune of Rs. 9,000 crores. If that
is 30, we shall have to see that there is suffig
cient savings in that sector, because we shall
have to transfer the savings of the pri-
vate sector to the public sector. There-
fore, conditions will have to be created so
that savings increase. Today our public
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savings is only six per cent whereas previous-
ly it was eight per cent. Now, if we want to
achieve our plan target we shall have to
increase it to the tune of 16%;. Let us look
at the outlay of plan period for the current
year, In the current budget the resources
for the Central Plan are calculated to be
Rs. 1,487 crores from different sources.
The balance from current revenue plus addi-
tional taxes are supposed to yield Rs. 465
crores. Looking into the past performance
this is not going to happen unlgss a miracle
happens.

Secondly, with regard to the performance
of the State budgets the spectacle is very poor
and disappointing. We expect the States
to mobilise additional resources 1o the tune
of Rs. 340 crores but there is no hope
because in the last year although the States
were expecled to raise resources to the tune
of Rs. 317 crores they could only raise Rs.
60 crores. The rest of the thing had to be
contributed by the Centre. Therefore, this
deficit which we have, that is, Rs. 225 crores,
is not going to remain at Rs. 225 crores.
If we look at Rs. 465 crores from the balance
of current revenues plus additional taxes and
contribution to the States it is going to be
much higher. There is bound to be deficit
financing, further increase in money supply
and greater pressure on prices will follow.
If the prices start increasing—1I have already
indicated before that the price rise is there
and the indication is that it will go up:
there is no sign of prices being chécked.
Once it happens what remains of the plan
period. In the first two years of the Plan
we have spent Rs. 4876 crores. This would
leave Rs. 10,995 crores for the remaining
threc years, that is, an average of Rs. 3665
crores per year. Now to finance this domes-
tic savings have got 1o be increased to the
level of 14 to 16%. Will it be possible?
If it is not possible the difficulty will arise
that we shall not be able 1o go ahead with
our Plan programme and the result will be
that unemployment will remain and may
take rather further increase.

With regard to mobilisation of resources
J submit that from non-agricultural sector on
1700 crores a tax of 750 crores is assessed
whereas with regard to agricultural sectorthe
estimate is 1500 crores and out of that Rs. 11
crores come as tax. Why is it s0o? Now, we
have also exempted farm houses from tax-
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ation and we have also exempted the trans—
fer of agricultural land in town arca. These
two items, although they may help some-
body, are not to my taste, because 1 know
today the price of land in urban areas has.
gone to such a fantastic height that it will
be wrong to exempt them .from taxation.
How can a farm house which is worth Rs.
2 to 3 lakhs be exempted and how will it
help the common peasant? Today we need
real resources if we want to implement our
Plan. Therefore 1 would submit that we
should try to give relief to areas in which it
is really needed.

Coming to the backward areas, the Wan-
choo Committee report suggested fiscal in-
centives to be given in th backward areas so
that industrialisation may grow. They sug-
gested the grant of a higher development
rebate, grant of exemption from income-
tax, exemption from the payment of import
duty and also transport subsidy. Because
of want of these facilities, the backward
areas like my State which are far away from
important places have not been able to do
anything. Our contribution to the indus-
trial growth is 1-81 per cent whereas the
contribution of Maharashtra is 23 per cent.
Therefore these things should be taken note
of by the Prime Minister so that we get suffi-
cient facilities.

1 am extremely grateful to the Prime:
Minister for the declaration of the package
deal and for the petro-chemical complex but
in the Fourth Five-Year Plan paper for the
National Development Council 1 find only
Rs. 10 crores have been pui down for
Assam's petro-chemical complex. If it is
only Rs. 10 crores, I submit that within the
Fourth Five-Year Plan period it will not be:
possible 1o have the petro-chemical com-
plex, not to speak of a second refinery.
Therefore 1 would like to know from the
Prime Minister whether we are going to
have the petro-chemical’complex and the
refinery or the added refining capacity dur-
ing the Fourth Five-Year Plan or in the next
five-year plan because, otherwise, a confu-
sion is being created that we are going to
get it immediately. I people cannot get it,
the trouble will be why it is not being done.

Then, from the time of Shri Lal Bahadur
Shastri we are being given the assurance that
a paper mill and a cement factory will be
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<established in Assam and that preparations
are being made. But I do not know at what
point of time this is going to be done be-
cause, after all, within the four corners of the
Fourth Five-Year Plan and the Budget we
must have the requisite finance for that.
After all, we function in a particular style
and manner. Nobody can find out money
beyond what is provided in the Plan paper
and the Budget. Therefore it is also necessary
that in order to develop backward areas,
which are very sensitive, something should be
done.

Lastly, Calcutta is another important
point. 1 will submit that the city of Calcutta
needs 10 be re-organised and rebuilt, what-
ever it may cost to the country because it is
very sensitive to the entire eastern region.
Transport and communication is in such
a wanton stage that something should be
done, if necessary, by taking big loans from
outside so that it will create employment
for the people, bring satisfaction to the area
and we shall be able to deal with the violent
activities there. It is no good just blaming
the Naxalites as such; it is also the anger
and disappointment of the frustrated young
people which is largely responsible for the
violent activities that are there in the. area.

With these words 1 support the Finance
Bill.

SHRI D. N. PATODIA (Jalore) : Sir,
while we discuss the provisions of this Fi-
nance Bill our economy continues to be in a
bad shape. Near stagnancy in industrial
production has resulted in overall shortages
fn practically all the commodities; inflation-
ary tendencies, in spite of a rise in food pro-
duction, have firmly set in, resulting in a
steady rise in prices of all commodities all
over, Exports have recently started showing
signs of decline and unemployment is rising
at a very, very fast pace.

The provisions of the Finance Bill have
got to be examined in the context of this
situation because it is the Finance Bill which
provides the mechanism for giving a proper
direction to the economy. However, in view
of the very limited time available to me,
1 would confine my remarks to some such
aspects of the Budget proposals where 1 feel
that I should be able to make some contribu-
tion.
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Coming 1o direct taxations, I am afraid,
the programme for the construction of new
houses is likely to be one of the severest
victims of the new proposals. In India, as
you are aware, as many as 400 million
people, approximately 80 per cent of India's
population, do not have adequate housing
facilities. You go to cities like Bombay,
Calcutta and Madras and you will find the
pathetic conditions under which the people
are made to live. What is going to happen
in respect of all these cities with imposition
of additional wealth tax 7 Most of the
owners will not be able to pay their addi-
tional wealth tax., Areall their properties
and houses going to be auctioned 7 Not
only that these houses are going to be auc-
tioned but nobody is going to buy those
houses because whosoover purchases the
house has to pay a similar tax. The impact
of additional wealth-tax is going to be
severe on the construction activity of the
industrial houses.

The definition of urban property has been
extended in a very peculiar manner to in-
clude all places which fall within the muni-
cipal limits of having a population of 10,000
and which fall within a radius of 8 kms with-
in those municipal limits . May 1 ask the
Prime Minister what is then left out 7 Will
it be very wrong to say that the very de-
finition of “urban™ has been completely
distorted and misused to make this umend-
ment in the Bill ?

The agriculturists who for the first time
have started showing up, who for the first
time have started contributing to the growth
of economy will be very severely affected.
Apart from the agriculturists, 1 was just
now told by one of my friends that these
provisions are likely to affect the plan-
tations to a great extent, There is a very
peculiar confusion in the whole Bill. This
additional wealth-tax is not applicable in
the case of the corporate sector, that is, the
limited companies. Any Pplantation land
which is owned by the corporate sector will
not be subject to this tax. But a similar
plantation land used for similar purposes
for growing cash commercial crops will b#
subject to this very tax if it is owned by
individuals and firms. This appearstome a
very strange way of dealing with such an
important provision. 1 request and urge
upon the Prime Minister to see that this
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type of anomaly that prevails by which the
same type of plantation land used for the
same purpose, for cash commercial crops,
is subjected fo tax in one case and is
exempted from tax in another, Itis a case
of discrimination against those who are not
in the corporate sector.

In view of the repeated demands made by
all sections of the House, irrespective of men
and women, 1 would not like to repest very
much about the injustice done to the women
of India by clubbing together the incomes of
the husbands and the wives. I hope, the
attitude of the Prime Minister also appears
to be somewhat favourable which | can
understand by the smile on her face.

SHRI KAMALNAYAN
Unless the smile is deceptive.

BAJAJ:

SHRI D. N, PATODIA: The smile is
never deceptive. 1 think, it is acceptable
to her.

To what exient are these new proposals
going to affect the savings of the community ?
As various hon. Members have said, the
total incidence of taxation in respect of any
well-to-do person who is having some pro-
perty will now be more than hundred per
cent. The incentive to save and the incen-
tive to earn has been completely lost, It
becomes & penulising exercise for @ man to
earn more and a rewarding exercise for a
man to indulge in dishonoured dealings.
1 am more particularly worried about that
section of the community which belongs to
scientists, and technicians and to the selected
calibre of the country who contribute so
much to the welfare and the growth of the
country, What will happen to them ? Have we
offered them sufficient inducement to stay
in this country ? Have we offered sufficient
inducement to them to have a reasonable
earning 7 There is ulready sufficient brain
drain out of our country. (Interruptions)
1 can tell you with the imposition of these
provisions of taxation, no good scientist
and no good technologist will any more
be willing to stay-here. He will be much
more rewarded by going outside. The
effect of all these provisions will be to acce-
lerate the pace of brain drain cut of this
country.
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With regard to the corporate sector,
enough has been said and whatever has been
said, I would not like to repeat. The fact
remains that the effect of taxation on cor-
porate sector has been considerably in-
creased by various ways. Nevertheless one
particular provision of discontinuing tax
credit certificates in respect of the holders
of new equity shares is going to affect the
investment climate in the country and is
going to affect the growth of new industries.
It is well known that for any new industry
for the first few years it is not possible to
make any profit and in order to encouruge
the selling of such equity shares in these new
enterprises and in order 10 compensate the
shareholder who would not get any dividend
otherwise, this scheme of tax credit certi=
ficate by which any person who is holding
shares worth Rs. 35,000 would get a benefit
of Rs. 1250, was introduced. Now this
facility has been withdrawn, The effect
will be that investment in new equity shares
will be completely frustrated, Already
our industrial activity is at a very low level.
I do not know what will hapen afier the
withdrawal of the tax credit certificate
scheme. I cun say that there is not going
to be any public enthusiasm in regard to
purchase of shares in new compunies.

With regard to indirect taxation, the effect
will be equally savage. Excise duty alone
will fetch Rs. 130 crores, It is wrong to say
that with the imposition of excise duty
to such an extent the prices will not rise.
Items like aluminium, petroleum products
and preserved food are items used by the
common man and in respect of these item
there is going 10 be a steep rise in the prices.

Now, Sir, what is going to be the effect
on exports T At the beginning of the
year, it was expected, looking at the rising
trend of exports in the course of last year
that we shall be able to achieve a minimum
growth in exports of about 7%, But
look at the performance of the list 3 or 4
months. Ask Mr, Bhagat as to what is
happening to him. Exports are clearly
showing signs of decline and it would be a
great achievement for him and-the country
if we are able to zchieve even 4%, growth in
exports this year. This has been so partly
because there is shortige of all commodities
and partly because we are no more compe-
titive in the world market in respect of prices,
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What will be the effect on employment ?
Has anybody looked at the proposals as
to the impact these provisions will have on
employment ? Will these taxation pro-
posals be able to generate growth, help cons-
truction of new industrics and various
economic activities ? There appears to be
no incentive for growth at all and the prob-
lem is rising at a fast pace.

To quote the figures, at the end of the
Second Five Year Plan the total number of
unemployed persons in our country was 5
million and to-day it is 15 million. 135
million unemployed are more or less equal
to the 16 million employed in the organised
sector. If the present pice of unemploy-
ment goes on, at the end of the Fourth Five
Yeuar Plan, we shall be confronted with a
huge figure of 28 million unemployed in
our country.

SHR1 KAMALNAYAN BAJAJ : That
will be a growth.

SHRID. N, PATODIA : Coming to the
public sector and the performance and con-
tribution made by the public sector to the
cconomy of our country, the other day,
addressing 4 convention organised by the
Institute of Social Education, the Prime
Minister lashed out at the detractors of the
public sector and charged them with moti-
vated criticism. 1 can understand her
annoyance. I can understand her difficulty.
But I can tell you that her annoyance will
not be able to improve the performance of
the public sector.

The performance is eloguent enough 1o
speak about up itself. The recent reports of
the public undertakings committee are still
more eloquent. To quote only a few ins-
tances, Sir, take the case of the MAMC.
According to the report of the public under-
takings committee it has already incurred
an aggregate loss of Rs. 20 crores., it pro-
duces only 11% of the targeted capacity
and the public undertakings committee
has come down with a recommendation to
close down the MAMC for good.

Then, Sir, comjng to Bokoro, Ehe report
of the public undertakings committee says
this, .. ..

MR. CHAIRMAN: Kindiy conclude;
your time is over,
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SHRI D. N. PATODIA : The report says
that it will continue to incur an annual loss
of Rs. 20 crores after completing the first
phase, Even in respect of the first phase
itself, the original target was Rs, 590 crores
and now it will end up with an investment
of Rs, 1,000 crores, There are so many
such cases. Sir, I am only reminded
of the times of the 2nd World War when
Hitler was the dictator of Germany., At
that time Nazi Government took over
management of MESSERCHMIDT the
largest ajrcraft manufacturing faciory of
Germany and when the taking over was
criticised Hitler declored that those persons
who criticised the taking over will be eli-
minated. 1 am sure the Prime Minister did
not mean that. But I can tell you this much,
If this is the situation of the public sector
then there is no doubt this public sector will
no\only not be able to make any contribu-
tion to the growth of economy but will be g
positive deterrent, This poor country
cannot afford to have this luxury of public
sector which will go on losing year after
year. The conditions under which Indian
economy is working and behaving will not
be properly understood unless you examine
the economic performance in the country
in the context of what is happening elsewhere
in the world. T would therefore qucte only
a few illustrations of what is happening in
Europe, in Asia and in wvarious other
countries. Take the case of Japan, Sir,
Japan is a wonderful example of the success
of human enterprise with cooperation be-
tween the State and the private citizens,
They have been able to achieve a steady
growth of 15% after the war and their
savings are as much as 30% of the national
income as against that of 8% in our country,

MR. CHAIRMAN: Please conclude: you
have taken whatever you wanted,

SHRI D. N. PATODIA : In respect of
steel, the pre-war figure in Japan was 12
million and now it is 90 milliong: In UK,
10 million sq. feet of indusirial sheds are
constructed every month, In USA every
year capital assets are formed to the extent
of 75,000 crores and in the case of USSR
they have recently invited Ford, an Améri-
can firm, 10 manufacture cars. These are
the conditions prevailing in other countries.

MR. CHAIRMAN: Kindly conclude;
even 15 minutes are over,
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SHRI D, N. PATODIA : The conditions
in our country on the other hand are: in
respect of our exports, 8 years ago we were
15th and now we have become 22nd. In
respect of gross national product 22 years
ago we were 5th and now we are 9th. In
our country 71% of our population is
directly dependent upon agriculture whereas
in the case of the USA it is only 5%. Pro-
‘per direction is needed to be given for the
‘growth of the economy. We have to create
incentives and not to curb enterprise. We
'have to create conditions in which man is
made work to and earn, to save and to re-
invest his savings. Thank you very much
for the time that you have given,

SHRI HANUMANTHAIYA
(Bangalore) : Sir, the hon. Member
from the Swatantra Party who just now
spoke drew a very bad picture of our eco-
nomy. All the time he is under the fear
that his own income may be reduced and
also that the quantum of property which is
‘held by him may get reduced, The leaders
-of the Swatantra Party who have spoken to-
day and also yesterday are apprehensive not
so much about the country, though they
speak in the name of the country as a conse-
.quence of the government's policy as
about their persona) income and property.

Shri Dandekar who made a very brilliant
speech in his own way, I must admit, gave
a very alarming picture that out of every
Rs. 100 one earns, he can only retain Rs.
6 1/2 after paying taxes. That isright, only
ata certain level. In the matter of personal
income-tax, we have 1o look at it from an-
.other point of view, When you produce,
whether it is in the factory or in the field,
the entreprencurs and industries have to
take into account three factors, They are
not the sole factors. There is the investment
or the capital ; there is the management and
there are workers. All the time, I presume,
they think that only the management counts
and the other two factors do not count.
“This is not correct. The management has
to see that it is only one of the three factors
that are involved in production.

Take the case of Income-tax, We have
taken into consideration not what is given
to the Government but what is left in the
hands of the man who earns, It is argued
that the maximum marginal rate of income-
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tax which was 82-5% at Rs, 25 Jakhs wilf
now be increased to 93-5% at Rs. 2 Jakhs.
It is true, The correct assessment of the
tax pattern is not what is taken away by
the tax but what is left in the hands of the
individuals. The rates of tax have been
stepped up only on slabs above Rs, 40,000/,
In a country where the per capita income
is only about Rs. 545 per wear, it cannot
afford to allow sky-high income in a few
hands. A person who has an income of
Rs, 50,000/- a year is still left with Rs.
31,300/- making an average of Rs. 2,608/-
per month which is 57 -4 times the per capita
income. A person who has an jncome of
Rs. 1 lakh will still be left in his hands Rs.
42,800/- per year making an average of Rs.
3,566/- per month which is 78 -5 times the
per capita income. A person who has an
income of Rs, 5 Jakhs will still have
in his hands Rs. 74,300/- per year making an
average of about Rs. 6,191 /- per month which
is 163 -3 times the per capita income. And
the person who has got Rs, 10 lakhs as
income will still have in his hands Rs,
1,06,800/- per year making an average of
about Rs, 8,900/- per month which is 196
times the per capita income. (Interruptions)

SHRIPILOO MODY : Say it is 750
times the per capita income.

SHRI HANUMANTHAIYA:
When exploitation is increasing and when
concentration of wealth is considered a sin,
we have to re-adjust our mental aititude.

SHRI PILOO MODY : The Ministers
earn 750 times more than the per capira
income. Why don't you give that exam-
ple ?

SHRI RANJEET SINGH (Khalilabad):
Let him quote Gandhiji on the subject.

SHRI1 S. K. TAPURIAH: For fighting
Naxalites, they have to take away the
amounts from those who put in labour ?

SHRI HANUMANTHAIYA:
My hon, friend thinks, and Shri N.
Dandeker also thought yesterday, that
they were on very strong grounds in
attacking the salaries and emoluments of
the Ministers, Even granting. What my hon,
friend suggested, what did Gandhiji pres-
cribe by way of salaries to Ministers ?
1t was Rs, 500, about forty years ago. Now,
in terms of the deflated value of the rupee,
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if they take about three or four times of
that amount, it comes more less to round
about the same amount of salary that is
being paid to a Minister. But what about
the ICS people ? Even when in service,
they always look with a covetous eye on
employment in the private sector, Even
when they are paid the highest salaries
in Government service, they think that they
will be able to get twice or thrice that
amount in the private sector. These in-
dustries not only pay high salaries of this
magnitude, but the perquisites are also
much greater.

SHRI N. DANDEKER (Jamnagar):
Mot more than the Ministers®,

SHRI HANUMANTHAIYA : 1 want
to ask Shri N. Dandeker to tell me
whether they will not have a free car,
whether they will not have a free residence, .

SHRI N. DANDEKER : About the

same as the Ministers.

SHRI HANUMANTHAIYA:......
whether they will not have entertainment
allowance and so on. T have got full faith
in my hon. friend's judgment and reason-
ableness. If industrial executives are paid
much more than twice or thrice the amount
that a Minister gets, including perquisites,
does the Cabinet Ministers who manage the
affairs of their depariments for the whole of
India deserve less ?

Then, I shall catch him by another effec-
tive argument also. He is a respected leader
of the Swatantra Party, fortunately, I would
say, and not  unfortunately. His party
has a government of their own in Orissa.
Has he ever thought of instructing through
his party"s High Command the Swatantra
Government in Orissa t0 change the salary
pattern 7 If the Swatantra Party shows the
way in Orissa as to what is the correct
salary pattern or structure, including per-
quisites and other things, we shall certainly
consider in that light how we should re-
shape the salary structure of the Central
Government Ministers.

SHRI PILOO MODY : Why does he
not hand over the Government to us ?
And we will do it.

SHRI HANUMANTHAIYA : So, it is
only for purposes of propaganda that
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they talk here and not for effective
action,

Further, Ministers are not industrial exe-
cutives lasting in the employment for years
and years. Most of the Ministers are there
for a definite term, at best for one or two
terms; they have no pension; they have no
provident fund; they have no money to
purchase cars. If these people are provided
with facilities for a temporary period of
five or ten years and provided with some
amenities, could that be made as a ground
for criticism ? If that is made a ground
for criticism, then how much more is it s0
in the case of industrial executives ?

SHRI N. DANDEKER: May I reply
to him ? He is asking me questions.

SHRI P. C. SETHI : He is answering
the hon. Member's points.

SHRI N. DANDEKER : He has asked
me some questions and I would like to
answer them.

SHRI HANUMANTHAIYA : There
must be fair debate. He has made
his points. He has to answer my points
on another occasion when he gets an oppor-
tunity. He cannot encroach upon my
time, even as he encroaches upon the income
of the poor and the working classes......

SHRI PILOO MODY : My heart
bleeds.

SHRI HANUMANTHAIYA If his
heart bleeds, 1 am sorry..........

SHR1 PILOO MODY : If my heart

bleeds, there will be a bloody mess all over
here.

SHRI HANUMANTHAIYA: My hon.
friend himself has said it. 1 do not
want it to happen. How much is the
industrial executive to curtail his expendi-
ture 7 It is with this view that Government
frame the policy of taxation so that com-
centration of wealth may not take place in
particular hands.

I want to remind my hon. friends of the
Swantra Party and people of their way of
thinking that India is not a capitalist cgun-
try. We have not opted for a capitalist
society. We have opted for a socialistic
society. The preamble and directive prin-
ciples of the Constitution clearly.. ...
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SHRI PILOO MODY : He did not
tell me that when | was born.

SHRI HANUMANTHAIYA:....
lay down the direction in which Government
have to work.

SHRI PILOO MODY : He cheated me.

SHRI HANUMANTHAIYA: We have
to see that every act of ours, every
measure Government takes, leads the coun-
try and the nation towards social, economic
and political justice. Therefore, if they
presume that we have to opt out of socia-
listic society and argue all the time for a
capitalistic society, they will not be on firm
ground.....

1 have to remind them that even as the
members of the Congress Party here took
oath to the Constitution, they have also
done likewise. They have to be serious
about the preamble to the Constitution for
purposes of implementation. They cannot
take oath to a Constitution which guarantees
economic justice and plead the next day for
a capitalistic system of society.

The other day 1 heard with appreciation
the passionate plea Dr. Sushila Nayar was
making in favour of environmental purity.
Water, air and other environment are being
50 polluted that the very Ganga or Yamuna
water is almost becoming poison because
of the sewage and wastage added to it. Why
is this happening in India ? Do we not see
the lesson that the wasterners have bitterly
learnt and are now paying for it in terms of
billions and billions of dollars and pounds.

All this environmental pollution takes
place because of the process of urbanisation
going on. Industrics are concentrated in
towns and cities. Therelore, the sewage,
waste and smoke. Hence if environmental
purity has to be guarantesd, this process of
urbanisation has to stop. We must frame
our policy in such a way that the population
gradually begins to live in villages, and
likes to live there. For that purpose, the
only way is to disperse industries, to start
small scale industries. I have given a
report on small scale industry to Govern-
ment and hope Government will implement
the’ recommendations contained therein.

This country being ?ndomimndy_ agri-
cultural, you have to give the profession of
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agriculture the most favoured treatment
among the professions, as in the case of
tariffs between country and country. We
are used to the phrase ‘most favoured
nation treatment. Among the professions
in India, agriculture has to be accorded the
most favoured treatment. That will not
only facilitate growth of foodgrains so that
all of us may have sufficient food and suffi-
cient amount of calories of food but will
also stop imports. It is also the base of
industrial progress. If Government gives
some concession to agriculture exempting
farm houses from taxation you must see in
that step an encouragement for people to go
and settle down in the rural areas and do
agriculture. Agriculture and rural economy
have to be given all possible protection. The
taxation in this sector must be as little as
possible so that people automatically stop
this process of over-urbanisation and live
happily and peacefully and with purity of
environment in this country in the rural
areas.

)t wegaTCaw fag (e ) JWr-
ofg wereg, & faa w=dt Ay "elY
AEar @ ¥9 faagw v = e g
A arw gwrar 2w faw ofdfeafa &
AL @ § I A A AW G
ATEATE | ATH gH UH ariaw S -
fmacaggr@ifmams
fafaw fgesi @ ofx oar & fafew
el & srawam st faomm & @@
T Y 1w 9T gw W fareEw
feaftr oft feard oz i & 1w 7w
Far ¢ ? gww | a1 fE S AU oTams
81 @ &, farer fiarwr smom, 9@ F o G4
fawr gnft o g anfas R Terifas
e § free & 2w w1 fqm 2y
afewr 37 Faw ¥ wra @ fe o goet
T I EA TN @ § W 5H §FE #Y,
W Tortfas #C amtaw g% w1 @R
T Fom & dw « afdfefa o
warag feafa & qgeft | aow f aws
¥ foeft ot wfemr o mf €=
H%e &1 qar T & forg I FAfea)
feo¥é e & aar wran @ fe wafeat
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A %1 § A g K gwma faan @ 15
AT AW F A MW anfuw A TorAfaw
HFT ST §, IW A qT T qAIT HwA
FTEFT § | qHA % AT HHE Y
w1 TRT yrefvor e g7 WA ¥ qEN
TR T K1 Fgr TGT, FAAL 22 WA K
w1 fe fergear oF au AR & qae
w7 g 7= f& g7 & fau amre =fge
AT gAY ArifrE wT daTe B €,
g & o fe qure Enfr €, 9 & fag
W & y=T WX AT A ®Y
sravrgar grft @ 1 #few 22 T ¥
ool aar wnnfae weft & o s
ST | AT AT fAgE, 2w F Swar A
Tz &1 wfew g fradt ==y o€
AR g7 w1 Tt gt fx gwrar Amee
aw 1< fadw 7 fager 1 o 7y fRamw
FAT ATEgal § 5 97 37 F o A F
gfra & argdt arorm< T Em A Tw A
ST 1 @hga ¥ ufew T g
97 %1 a=fomr ofer gt 2nfr, o
AR TAN uvd 9499, 92 IR BR
qft I w=T == T od feafy
T 99 g0 T@T £ A1 TE F o= g
70 wfama, 75 sfawa I @@ &)
ARt et A Fgrmar ¢ fw 22
a7 fo oft Gt F e A ®
fog waw gor MU Ay A 3w e
gu T s anfior "%z o gfrardy
g%z a7 1T ¢ 5 3k 3w ¥ A%
st At Fear & veftor siwre & faegies
feafadmrimE ¥ | og wowTC A fooel
# ¥gr war &1 Afew oo gw fee w
gax § fs @ & W waw ¥ ¥ fag
Aqre 7t § forw & e gw anfaw aiv
® wré s afada w3 T w W 0%
£ fawr ¥ oY wifow 31 amor fiearé
o W1 ag qea §, SfF 9T gl iR
T Bl &, FET A wifew o amw et
gysHad i g Awaw
T N & P Tt g e ek
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TAT 9T TR & AT AT N w gEd w
ot o w3 B & wwat #7 qwnury A
g | 22 AN ¥ gW A awedT #1 g
s ¥ wrf Sewr Jf o, geurt w9
Y T, AreatasaT w1 Tw ¥ Fifen
agt #r st g et 7 feft &
/T =W ¥ F7 et Wy ) wifarw
¥ T | F qOAT WEA E, AT e
o1 IurTeed §, 39 ¥ %41 g g ?
ST FATL AW | WIAT &7 FATT, A TIAT
T AT, QUWITAEAT FT AT, A0
% fawfoa sfewfan &= 1 7@, 7€
FAFTTH AT, AT AET ATHY, GO TA
T2 1 @ §, F-get ardr g, dwrdr
N g At Faghrm r & @
ardt aned faww 22 a9t § o §,
fefrgl g afemgfgmamadgma
Tt W ot FFwar S o §7 afy T
%, T T THY AT AT § T ATHIC
Ft AT & w8 9% Frere o wfem,
arsr ¥t offeafagi o fa=re o
il

W@ &%z TET @ Ty, A F
HEATG Gt o7 72T &, A & fawren
ey o T 8, SrTE-og G 0¥ A e,
a7 goTY aga & v W € oo wowTo W
®¥ gt ¥ wwen ¥ fagear wifge
& o g F——aw v & o firr
T 42 gu d, 97 ¥ g amgan §, A
wa § e S -grai & wwe o fire w9,



259 Finance Bill, 1970

[t g fag)
T R STGI—TH AT *Y T e )
fegeam &1 sfremw & o< a9 &®
qifearre § & &7 7 T §,
fergeamr ot st oft 2w &7 Frmrfor
&<t 8, fore & ga & w0 € A
wfe 3, a7 wfagre &1 frafo safr
IH ¥ qAEETHT FT FA FIA F qATC,
R FH YT AT FTA NI AT
T §, o qR g@ grT § | Tieariee
¥4 w1 & fou 7ff aft &, s w3 A
qAETHT T A FCAT ERT L I K
fog suv-aed s w3 g e
A " al® ¥ AW S owE A
TR

&t SO w3W F1 7 Aforw ) sreR
Qe FHYNT AT, FATR TT F wrAAIG
T, gT 9Tl ¥ wEew wuvAAeAr off
¥ TR AT AT T, I7 FT &7 39 6
¥ gEETEl w1 AT &N | g 67
S W AT T AT § WX L I
SRV #T AT FT GET §—AfT AW AR
¥ @ smw w1 qrew e fr faew 22
|TT § a7 OF W STRT-9eUT TEY "
T, wgt arw T # §v & fawe
gremr g | A AT F A OF &
Jrrgeer T wgen g—foed  fae
wa & oF g & WO a1 &%
FET—BTT-HT T AT, IW &7 4 Fgen
forer gart o, w9TF &7 9T 9F @ @,
o W Y o, ag AT T ga
e oy STl AW Y W@WrAT IW A
are sgA-frer & fag ak srgrzen
i g qr T oF AT IWF AT qT
o ar—ag § ff I R_W # w7
forws e w1 o Fararer | w0 o AT K@
1 T FGT | ¥AGT T WHET A
R F & fag oo aw amw w
s garaT foed e off gere w2w o
AT AEGH FAT 6 AT €W W HHT
w1 e X §, & F ot ot el
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3w % faw &= w9 & ferg s, st
& o, afF @ qHfEEl f /e ¥
X AT FF FT ITAATAT 37 §, A FHTC
ar=er e gvm 7 afx Gar gar ot fvsr
& gaTt e Ay, SR 22 we &
& frawr € &1 amo €, gardy s
Tt

F quT At AEEET § FEM—TT
Zw &t aow fau, faa-fas wifes
afadat #t sravawar &, 97 % fav
F39 FoTET | 79 ag o Afeu fF 3w &
¥ 7 w1 Y wiwwat § 9 g & ay
&+ & Fou1 faar 7 adt & et & a7
x4 Gt wiwwt § 51 are & Wifas
T & T FowE T E, A9 F R
w8 sy &1 faQu s § | 5 wiwagt
¥1 g9 gTAT &1, I9TEAT gR | afg
g Trare= feafa 2w & s awelt oY,
a1 78 Tw Tt YT atfas et

9% §eT ©F o9 §wEw g, faw
aw & ewfaal Y geFAl w1 gar
g wrfge, N A aew frard 2
W &1 ag wrE smaTOor ave Y &
o e A R @ & 9 § Wy A
21 oo % Fw W wrver fronw @t
mE, I &7 fewr zzam T, AT A A
¢ v 3w o wowre & Aifaat 7 Fifew
afad= €1, 37 # forreeft 7 gure s,
I8 & q@ gu Ye2 < 39 gharh frar
q¥, 30 ¥ Wre YT F §Y G |
& s wTa g—afe are g@ fawr F
At & waw goroly, qw W wSAr A
qwr ¥ ot oY, Agwerww wugd o
wgrat 2w & faator & s &) frdf,
& g7q o Aifadt & oq F w0 w7
ow-7w &AW 9T WTE §w amar g, dw
waT 3w & ang ady g€ ¢, ol Aifed
saehigt e g et i e
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o w7 farsra g, 2w Y ey gt
o s s<a § i snerr s ofr v e
#) eltere w0 A g7 awry wiwerat
® gga {, TAAY area & 2w & Frafor
w1 ot wgreR, arfe oo & €W MR
¥z &, anfaw < anafaw &% ¥,
e %) freras F gw wEET qifaa g
T |

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Chairman, Sir,
uncovered deficits, printing of notes and
minting of monies, public borrowing—all
these three things have been going on
simultaneously for the last 25 years. My
suggestion is, only take one of the courses,
not the three together. The country has
been brought to this diplorable position by
this process adopted by the Government
and I ask the Prime Minister, bold as she is,
whether she cannot get away from this
old method of combining these three
courses and then bringing the country to
ruin. Infact, all the plan projects have been
ruined. We have not been able to attain
our targets and we have not been able to
attain them either by way of production or
been able to keep to the money schedules,
and because of this discountent has grown
all around. [Its expression is taking many,
many kinds of undesirable shapes, and the
cost of living index has arisen like anything.

Before 1 go to other points, Mr. Chair-
man, I would like to refer to the question
of steel plants which has been raised here.
So far as Visakhapatnam is concerned—
from where I come and I therefore know
something about it—I might tell youw,—
and in order that | can make the record
straight—that as long back as August
or September, 1963, when the Department
was nothing that there must be two new
steel plants in addition to the existing ones,
taking also Bokaro into account, at that
time it was that Shri C. Subramaniam came
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come up. Shri Subramaniam then said that
he was thinking also of the special steels
plant at Salem, and if he continued in office,
I believe, these two steel plants as well as the
special steels plant would have come long,
long ago, and perhaps would not have
attracted any of the present kind of political
criticism which is now being levelled at
them.

17 Hrs.

But then the Ministers change, and then
the Ministers changed later, and two steel
plants became one steel plant, putting com-
petition between H and V and even that one
V was lost in 1966, and it has taken two or
three years again to come back to the same
position which they took up in 1963, and
these steel plants have been announced. I
do not find anything political in this. I
find only something economical and some-
thing national about this. The Planning
Commission itself in its interim report,
while making an assessment of the third
Plan and was thinking of the fourth Plan,
actually said, “Do not put all the steel plants
in one area and in the same place, but dis-
perse them; it would also have some ad-
vanlage in removing regional imbalances.”
It was these factors that guided the Steel
Minister. Now having regard to the
flexibility and export possibilities of the
steel plant at Visakhapatnam, the Prime
Minister should make a definite announce-
ment that the size of the plant shall be
1-5 m. tonnes, as was thought of in 1963, as
later recommended by experts and as
now demanded by humble persons like
myself.

Apart from pleficit financing, printing of
notes and public borrowings, there is the
question of excise duties. Year after year
it has become a habit like drinking to in-
crease excise duties. How can you be
correct about your planning, how can you
think of the future with any amount of
certainty without knowing what excise duties
you are muu to be asked to impose by your

atic machinery 7 You may be

to Hyderabad and in a public
announced that on the advice of I'ord;u
experts and in accordance with modern
trends the Government had decided to set
up a coast-based plant at Visakhapatnam
with a capacity of 1-5 million tonnes.
It is not yesterday, because of Mr.
Karun anidhi's pressure, that something has

asked to increase the duty in March, De-
cember or at any time of the year. In all
humility and seriousness, 1 submit 19 the
Prime Minister: Give a holiday to these
excise duties for some three or four years.
Unless you do that and at least stabilise
them at the present level of Rs. 1600 crores
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for some time; you will not be in a position
to think about your future plans and pro-
jects and future demands of developmental
and non-developmental expenditure,

17 -02 Hrs.

[MR.  Depyry-Spexer  in the
Chair)

We always thought that the demand
made at the time of the general discussion
of the budget for reduction of excise duties
on common necessities would be heeded to.
I find the minister just now saying, that
nobody has made any such demand in
the discussion on the Finance Bill. It is
very peculiar. But it is good he has said
it good-humouredly. 1 demand on be-
balf of the people of this country that ex-
cise duties on common necessities should be
taken away, not only the increases, but the
excisc duties themselves. If you want
money, you can get it from those who are
capable of giving it. But nothing bas been
done to reduce the duties on common ne-
cessities like kerosene, sugar, preserved
fruits, etc. Preserved fruits now have
become a luxury for the rich men, whereas
nearly 40 per cent of the fruits in this country
are wasted, because they cannot be canned
and preserved cheaply for the poorer classes.
The excise duties on preserved fruits are
50 heavy that the cost is far beyond the reach
of the ordinary man. You have excise duty
on the bottle, on sugar, on the can and on the
end-product. Excise duties have got a very
peculiar npature. Government  produces
securily paper in the securily press at Nasik
for its own purposes. Excise duty is im-
posed on that also. 1 wonder why you do
not impose excise duty or Incometax on the
money you allot to the various departments,
which amounts to about Rs. 7000 crores.
Why don't you collect excise duty and in-
come-tax on all those departments also 7
You will get a lot of money.

There was a conlinuous demand that the
exemption limit for income-tax must be
raised to Rs. 7500. 1 will repeat that de-
mand. You are going to loss mot more
than Rs. 4 crores. If you increase the rate
on the slab above 2500 upto Rs. '40,000,
you &= going to get nearly Rs. 8 crores.
So, you are not losing anything on the
whole on account of that.

Therefore, 1 once again appeal that it
should be done.
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Then, T do not understand this change
in income-tax as the income of husband and
wife put together. It does not very much
affect the rich people because in the very rich
families the wives do not earn; they depend
upon their husbands. It is only in the
middle class families, small income group
families that both husband and wife are
obliged to earn.

SHRI N. K. P. SALVE (Betal): Se-
parately carned incomes are not clubbed.

SHRI TENNETI VISWANATHAM:
Then 1 have nothing to say on that.

Then, there was a lot of enthusiasm when
the banks were nationalised. Please con-
solidate the position, form an all India
organisation in which you involve the banks,
the Central Government, the State Govern-
ments and co-operative organisations,
make it a multi-purpose organisation which
will help stream clearance the rural housing,
remove the difficulties of drinking water
supply and also attend to agricultural and
other wants.

Lastly, sir, we were discussing Centre-
State relationship recently. The attitude
which the Central Government had beenm
adopting for the last 15-20 ycar was that
it was in the position of a donor, because
it has got large resources, and the States are
in the position of the d This atti-
tudg must change. Do not genefate pres-
sures and agitations in the States by con-
tinuing this policy because you have more
money. Both your money and the State
money is peoples’ monecy. Please treat
the States as joint partners in your cfforts
to make the country march forward.
Please change your attitude towards the
States.

1 once again repeat: consolidate the
gains which you have made on the occasion
of the nationalisation of banks; please
let everybody say that during this year,
before the next budget comes, they have
actually seen the results, the concrete re-
sults of the operation of nationalisation.

SHRI N. K. SANGHI (Jodhpur): Mr.
Deputy-Speaker, 1 have been patiently
sitting for the last two days and hearing the
debate on the Finance Bill and have
given thoughtful consideration to the
points made out by various members. [
have come to the conclusion that this 1970~
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f 71 budget is & unique budget. It is a budget
with a difference. There has been so much
criticism of the past budgets in the country
but today even though we have heard some
strong speeches from the opposition
members some members trying to say these
things are not there or those things are not
here, some of the excise duties are a little
higher, some of the direct taxes are a little
crushing, with all this, if one takes note of
the budget reaction outside this House, one
would come to the positive conclusion that
this budget has been hailed not only by the
capitalists but also by the radicals; and even
the Young Turks of our party have nothing
to say against it. But this is the way the
budget has been received.

I have to give a little background to the
budget. There had been a split in the Cong-
ress Party due to certain ideological reasons.
When the party was divided into two groups,
new challenges were thrown, new social
obligations were cast on the party and be-
cause of these challenges a lot of care had to
be taken in formulating this budget and one
would rightly say that proper care has been
taken in this budget 1o give a new direction
to this country.

While talking of this budget we will have
to look into its salient points, we will have
to apply some yardsticks to find out whether
the budget is really good or not. Merely
saying this budget is good or bad is not
going to serve the purpose. We have to
find out whether this budget generates pro-
duction, whether the budget gives incentives
for savings and whether the budget takes
us towards the development of the country.
1 am sure that if one makes an analysis of
this budget from the point of view of these
salient points one would come to the
conclusion that this budget helps us to
march towards a goal of progress.

This is the second budget which has been
presented by the Prime Minister of this
country after independence. The first
budget was presented by the late Shri Pandit
Jawaharlal Nehru in 1958 and this is the
second budget which has been presented by
a Prime Minister, which is a hallmark in
giving new directions (o our Country. 1
would also draw attention to the remarks
made by one of our Communist friends,
Shri Sharma, who said that our budge |
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i8 no good as compared to the British budget
which had been piloted by the Chancellor
of Exchequer, Mr. Jenkins. If I would
draw your attention our budget s
very much in parallel to the British budget.
Our budget as presented this year has got the
same salient features. We have today
raised the exemption limit. Similarly, the
limit of exemption has been raised by the
British budget. We have not levied any
new taxes on the corporate sector. The
British budget has also not levied any new
major taxes. In Britain there is a Labour
Government, a socialist government;
we are also today marching towards
socialism.

We will have to take these vital factors
into consideration. After all we have to
have some comparison; we cannol just
decry that the budget presented is not good
or a few odd taxes here those are not healthy.
In this budget there has been some criticism
on points like entertainment tax, tax on
trusts, etc. 1 would not like to go into de-
tail on these aspects because we have
ample opportunity when we take up the
matter for clause by clause consideration.
Today when we have launched on a mew
programme (o develop this country at a
faster rate—we have seen what has been
clamoured for in this House. I have been
hearing throughout the last month while
going, through the demands of the various
Ministries that there is clamour for increase
in the outlay; every State wants an incicasiog
share for the Fourth Five Year Plan. There
has been demand for steel plants, demand
for taking up big canal projects like Rajas-
than Canal, Farrakka Dam and indus-
trialisation. There has been demand for
creating industries in the backward arcas
and lastly, Sir, in this House we have the
demand for producing Atom Bomb in the
context of unfriendly ncighbours like Pakis-
tan and China that we have had. There is
demand for defence preparedness so that
we could keep the country away from these
unfriendly neighbours, We have to look
into these things. If we want all these
things—-we want development programmes;
we want steel industry; we want our dams—
ultimately there is no reason why we cah not
have progress if the taxes are there. Taxes
have got to be there and that is what my
friend, Shri T. Viswanathan, was just
pow saying. He has put a demand for
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Visakhapatnam. We can quile see the as-
pirations of the people. There is rise in
the demands of the people, and they want
everything that the world has and there is
no reason why they should not have them.
To meet all these challenges we shall have to
tape many unpleasant steps, that is to tighten
up our belt and we shall have to mop up
the last rupee that is available in the country.
With these things in view we shall have to
take into consideration the budget we are
discussing. )

I would like to draw your kind attention
to direct taxes. Today what is our tax
administration ? Are the people unwilling
to pay taxes or there is something radically
wrong, with our tax administration. People
today in this country are very much alive
to their demands. They are willing to pay
the taxes but I would say the taxation
machinery is completely neglected and a
new structure has to be created. To go into
the background 1 will go back to 1860
when we had the first Income Tax law.
After many changes we had the Income
Tax law of 1922. In 1961 we had a new
Income Tax Act. It was hailed as a piece
of new dynamism and one which will create
confidence in the people to pay taxes.
During the last nine years what has become.
‘We had 400 amendments and three hundred
provisos, substitutions, deletions and addi-
tions. What has come out of it? It has
become a piece of all jumbles. The whole
thing has been completely ruined. Today
2 man in the street, a businessman, an en-
gineer does not know what is his respon-
sibility towards the direct taxes. Today he
shudders. Today when even Members of
Parliament are asked to file their return of
income tax they feel it very difficult and have
been making so many representations and
requests to the hon. Speaker that their
income tax should be deducted directly and
they may not be asked to file a return. This
is the temper of the people today. We
have to do something to see that a proper
image is created in the recovery of direct
taxes and to achieve this goal we have to do
lot of things.

We have had many Commission going
into this system. In 1947 we had the Tax
1 igation C ittee, then we had the
Mathai Commission; later we had the Tyagi
Commission in 1959 and then we had the
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Administrative Reforms Commission. It
was after all these Commissions that we had
the new legislation of 1961—Income Tax
Act 1961 that we are all today applying.
Thereafter the Bhoothalingam report was
produced.

‘We have had a report of the Adminis-
trative Reforms Commission to make some
dynamic changes in the Act but we do not
bring about those changes, We implement
them in piecemeal, bit by bit, with the result
that we are not able to do anything. We
will have to take up the matter radically.

Recently a new committee, the K. N.
Wanchoo Committee, has been formed 1o go
into the larger ambit of direct taxation. I
would appeal that when we go into this
matter, the whole gamut of the thing
should be taken together so that we can give
a good, understandable law and a man
should be able to know his responsibility
and liability fairly so that he may become a
better citizen,

To make the administration of taxes better
we have also to do many other things. Every
year we come out with a new Jaw. We have
the tax schedule and we keep on increasing
the direct taxes or the excise duties this way
or that way, But when we make funda-
mental changes every year in the Income-
tax Act, the officers are not able to tackle
them. Before the law is digested by them
when it comes into operation; the next year
comes round and a new law comes
up and the whole thing is forgotton. Even
the tax advisers and consultants are com-
pletely not conversant with the law, with the
result that it creates a lot of difficulty,

Then, in between these budgets we have
new theories propounded by the Finance
Ministers who come from time to time.
When Shri Krishnamachari came, we had
the Kaldor theory, Then we had the com-
pulsory deposit scheme, Lately we had the
annuity deposit scheme. We found all these
were faulty, Tt is because of these that we
have to change the law and it is for these
reasons that the Wanchoo Committee should
take the matter squarely and properly to see
that a proper tax law is given to the country,
Today it is not a matter whether the taxes
are high or low but the whole emphasis
is whetber the tax officers are doing as much
duty as is required of thcm in this country.
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We have also to consider as to what has
happened to the income-tax officers and the
department, The officers are completely
demoralised and disgruntled. What is the
reason 7 Today even the Chairman of the
Direct Taxes Board is of the status of an
Additional Secretary; the members are of the
status of Joint Secretaries. What o
talk about Class I and Class II Officers?
The Class 11 Officers have been slogging in
their places for the Jast 15 years, Unless we
can find a way out to give them their due, we
cannot find dynamism in these officers 1o
discharge their duty to the people. These
officers are expected to complete a large
number of cases, But today what is their
status 7 Class I officers go up to Rs.
1200 and Class [l officers go up to Rs,
900, He is supposed to deal with people
with a higher strata of society. He is
ajso expected to complete cases involving
revenue of crores of rupees, In that con.
text we expect them to keep their character,
If you go and Jook to their standard, they
do not own a motor cycle or a car, They
have to assess the income of high income
assessees, [t creates all the more difficulty.
It is time we thought about it and did some-
thing,

About the working of the Direct Taxes
Board, whenever there is a legal matter they
have no answer toit. T would give you an
example from the practical working of the
Direct Taxes Board, When a2 man impress
his self-acquired property in the Hindu
Undivided Family, the department says that
one was liable to pay gift tax. People had to
go to the AAC, the Tribunal and the High
Court, The High Court came to the con.
clusion that the money thrown into the
hotchpotch, was not taxable, The depart-
ment takes every assessee to the appeal.
They file an appeal to the Tribunal and again
to the High Court ., They completely flout
the decision of the High Court. They want
10 tax at source what is not taxable according
to the law, They are well within their
right to bring forward an amendment to the
tax |law but this kind of witch hunting is not
good; it is not going to do any good to the
country, ’

Then, take the case of mine-owners. They
used o pay some royalty. The department
came out with the proposal that they will not
be ajlowed this as revenue expenditure or

-even depreciation as on capital expentdiure,
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They had to go right up to the Supreme
Court and it took & number of years, If
this is the outlook in the working of this
department, we cannot have any faith in
it.

Lastly, today there is a black law in the
income-tax law; that is section 34, Cases
are lying reopened today for the last 30
years, There is no time limit. There are
not one or two but thousands and thousands
of cases under section 34 of the 1922 Act
which are lying open, Today we want to
complete the assessment in two years, But
may I know from the hon, Minister and the
department the reason why these cases can.
not be completed 2 Even a man who com-
milts murder is given life imprisonment
for 14 years, At present under the Income-
tax law, under section 34 of the Income.Tax
Act of 1922, we expect these cases to go on
for years and years together, Today, these
people are dead and their children and heirs
are being pursued. This magter has to be
seriously looked into.

In conclusion, T say, a new dynamism has
to be given to the administration of the
the Department. We will have 10 create
a sort of fellowship and understanding
between the tax-payer and the tax collector.
Then only we shall be able to carry the
country forward to a goal of progress and
prosperity.

With these words, I support the Finance
Bill.

DR, SUSHILA NAYAR (Jhansi): Mr,
Deputy-Speaker, Sir, 1 was very happy to
hear Shri Hanumanthaiya speaking about
environmental sanitation and river pollution,
its dangers, etc. T wish to bring to the
attention of the Prime Minister that the
Demands of the Ministry of Health and
Family Planning and Works, Housing and
Urban Development have not been dis
cussed since 1967, We have not been given
an opportunity to bring out some of the
defects and shortcomings and highlight
some of the very necessary things that need
the attention of the House and the Govern.
ment,

I would like to draw the attention o fihe
Prime Minister to the Report of the
Ministry of Health and Family Planning,
If she has the time to glance through the
Report, she will note therein they have
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admitted that the number of sterilisations
and the Joop insertions, the two foolproof
methods of family planning, have consi-
derably declined. They have said, on the
other hand, that the number of conventional
contraceptive users has increased, Now,
the conventional contraceptives and the
pills need constant use from day to day,
month to month, year to year, over such
prolonged periods to produce any effect
on the birth-rate that they are not likely
to have the desired effect on checking the
increase of population of India, Unless
the population growth is checked, no efforts
at growth and development of the economy
of the country are going to raise the stan.
dard of living of the people, It is very
necessary 10 give serious attention to i1,

Why has there been such a steep decline
in the family planning performance with
regard to sterilisations, loops, etc. 7 It
is for the simple reason that the Government
has tried to makc this programme an
official programme and has systemati-
cally removed voluniary agencies and vo-
luntary efforts that we had so diligently
brought into jt. The people in the villages
still do not trust the official machinery, I
have heard some of the Plan publicity people
saying that whenever they go to villages to
talk about grow-more-food campaign,
about modern methods of agriculture,
etc,, they have to first explain to the people
that they are not the family planning people.
Otherwise, the villagers will not let them
come into the village, Why has this hap-
pened 7 Here and there, some enthusias-
tic officers who are given money incentive
if they produce a certain number of persons
for sterilisation, have forced some people
into sterilisation, The number of such
forced sterilisation may be very few. But
they do a Jot of damage. The result is that
there has been a sharp decline in this pro-
gramme, The Prime Minister should look
into it and rectify it.

Another sad effect of this has been that the
same people who are asked to do family
planning work for which they are given
moncy are also asked to work for malaria
eradication and other heaith programmes
fo} which they are not given extra money,
they neglect malaria eradication programme
and other health programmes, with the re-
sult that a Jarge number of majaria eradi-
cation units which had gone into the
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consolidation and maintenance phase have
been brought back to the attack phase
which is the first phase, The malaria
eradication programme that we have been
proved of and for which we were able to
held our head high is tottering today. It
is a very serious matter, We have spent
large sums of money on this programme. It
deserves the attention of the Prime Minister,
Similarly, the sma]l-pox eradication pro-
gramme and other health programmes are
having the same fate,

The housing department also needs look-
ing into. I will not take much time on
this because I have a few other things to
say in regard to the Finance Bill. It is only
right that taxation should be a major ins-
trument of policy.

Sir, it is well known that the'tax structure
and procedure at any given time reflect the
result of a series of policy decisions of vary-
ing importance in the past. Often it
happens that the reasons for which a tax
was levied get lost in the midst of fading
memory, but the tax survives. Take the
example of Sales Tax which was introduced
by Rajaji in Madras, in the first instance
to make up for the loss of liquor revenue.
The liquor revenue in most of the States has
not been given up, but the sales tax is there.,
There are many other taxes of a similar
type. These should be reviewed.

Now the policy that was enunciated by the
Prime Minister is that we want growth
coupled with social justice. We welcome
this very much. But may I also say that
while every fiscal measure has an economic
effect whether we specifically desire it or
not, the fiscal instrument is neither the oaly
nor the best method available to bring about
the desired changes., Many people have,
from time to time, suggested tome special
taxation after the third child for promoting
family planning. Iam glad that the Gover—
ment bas not agreed to it.

In this Bill I find that the mischief in the
private trusts, charitable trusts etc, is sought
to be undone through taxation measures
which is very unfair and undesirable. The
Prime Minister has stated that the budget is
geared to growth as well as social justice.
I can not say that this claim is correct. The
burden of the right type of taxation should be
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s0 distributed that those who can afford will
shoulder the greatest burden. But what
is happening ? Sir, indirect taxes which
hit the poor man the hardest are increasing
every year. In 1948-49 the total of such
taxes of was Rs, 499 crores, and in 1966-67
the revenue from indirect taxes has in-
creased to Rs. 1027 crores, By now, it
will be still more. In this context, increased
excise duty on sugar, kerosene, petrol,
canned food and vegetables, is surely not
consistent with social justice. The burden
of these incrcases always falls on the
consumer,

Take sugar, I agree that the burden on
the controlled sugar is less than on free sugar.
But do the villagers get the controlled
sugar ? The -villager who produces the
sugar cune, is denied sugar for his child.
Is this socialism ? Then take kerosene.
Kerosene is the only means of lighting avail-
able to the villagers. Should its price be
raised ? Take petrol, Petrol is not con-
sumed only by those who own cars—even
those are mostly middle class people,
They are not rich people. But over and
above that, petrol and diesel are used for
agriculture, They are also used for buses,
public conveyances, which are used by the
common man. Surely to increase the bur-
den of taxation on these is not right and is
not correct,

In the Budget speech, the Prime Minister
talked about welfare programmes. 1 wel-
come their introduction but they are most
inadequate, We have been talking about
rural water supply programme for years
and years. Yet, the provision made is so
small that at this rate it will take us—God
knows how long even by the end of the
present century we may not have drinking
water for all the villages. This provision
should be increased.

Then about nutrition of children, It is
good that a beginning has been made.
Children under the age of 3 will have extra
food. But when they grow to 4 years what
is going to happen to them 7 It needs to
be looked into.

With regard to dry farming too the pro-
vision is too little. Thus Sir, what are the
employment opportunities that we have
opened up for our youth ? If our budget
is really growth-oriented, it will provide
for many more opportunities to our youth.
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But we are more interesied in controlling
and regulating growth than in promoting
it. Take the case of extra excise taxation
on preserved food and vegetables. Surely,
we want agro-industries to flourish in the
villages. The food that is wasted to-day
when it is there in plenty in certain seasons
and is not available at other times, should be
canned and made available to the public,
In this way more money can be given to the
poor agriculturist, and more food to the
people, It will incidentally give em=
ployment opportunities to our engineers and
our technicians,

Then, Sir, about our Harijans in the
villages, what are we doing for them 7
So little is proposed that it is most dis«
appointing. Many other speakers have
brought out how atrocities still continue
in this sector in many places, Socio-
economic causes of untouchability must be
removed. There uare so many electrical
and mechanical appliances in the villages
today, Why cannot they have a scheme,
so that young engineers can go to rural
areas so that they can do something to help
the rural people as well as earn a living for
themselves ? Provisions should be made

for such schemes,
1730 Hrs.
[MR. SPEAKER in the Chair.)

Now I come to another very important
area, Social justice demands equality of
men and women with regard to opportuni-
ties and also equal wages for equal work.
We have not been able to give equal oppor-
tunities nor have we been able to give equal
wages for equal work, but we propose to
club the income of the husband and wife
together so that they come into a higher
income bracket and pay more taxes. Sir,
surcly, this is a very wrong idea which is
being contemplated, because most of the
women who work in India work out of
necessity not out of the pleasure of
working. In United States, Finance and
Luxemburg, they have clubbed the income
of husband and wife, but then they have
devided it by so that each may pay tax on'
50% of the pooled income. In this way they
come into the lower income bracket and
not a higher one. Apart from the economic
aspect this measure involves the question of
status of women, Surely, the women Prime
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Minister should not deal this blow to the
economic and social emancipation of women
in India in which is just beginning,

We want dispersal of wealth and we want
to remove the disparities of wealth. For
this, should we not encourage voluntary
giving 7 Should we put obstacles in the way
of voluntary giving 7 Will not voluntary
giving lead to social justice ? [Is it necessary
to deny the rich the joy of giving ? Let
those people who can afford to give as
much as they wish. All [ wish to say is that
while it is necessary for the Government
to see to it that giving for charity is genuine,
and it is not a camouflage to help friends and
family members or to get indirect control
over business and industry.

Then, there are a number of other points
which need looking into, let there be
no disincentives to wvoluntary giving for
genuine charity. As regards the charitable
trusts many people have pointed out the
difficulties. Govt, insist that they should
spend 759 of the income within 15 months
or 18 montha, Is it necessary not to insist
on this. As a result of this instances what
will happen is that just as Government
departments indulge in unwise spending
round about the 31st of March, the volun-
tary Trusts etc. may also resort to this kind
of thing., Let the trusis be allowed to
accumulate 25% of their income without
income-tax officers, permission. Let them
ensure that this accumulate money s in
deposited in banks and will not be invested
in shares or various other prohibited of
activities. It should not be necessary to
go to the income-tax officer to get his per-
mission to accumulate 25%. Also, let
the specific purpose provided not be to
rigid, It should include emergency needs
such as floods, famines, etc. The accu-
mulations may be deposited in banks or
debentures as specified. Let there be no
insistence on spending the total income of the
year,

If in one year there are not enough
diserving candidates for scholarships, money
may remain so that trust may give to more
persons in the next year. We need not
‘insist that 100% should be spent within
such and such period, 15 months or 18
months. Let them be allowed to make
use of the money for charitable purposes
and to mike use of it wisely.
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I now come to gift tax. The limit is
sought to be reduced to Rs. 5,000, I think
it is necessary not to do that, 1If it is a gift
for a charitable purpose to a person or to
an agency outside the family, let there be
even increase on the limit of Rs. 10,000
that is there at present. This Rs. 10,000
is a very small sum. Therefore, I think, it
is undesirable that Government should
propose to reduce this still further.

Sir, why cannot Government bring in
some measure by which a particular income,
say, above Rs. 2,000, 3,000 per month or
40,000 or 50,000/- per annum be invested
in  production project ? Cannot the
Government be content of to see that the
extra funds are invested (or produclive
purposes and are not used for ostentatious
living ?

I have seen in Sweden and Norway as
also in some other countries that the rich
people are not going about with fine clothes
nor showing off their wealth. The social
climate is such that if they resort to high
living. the society will not tolerate it, Let
the ruling party and let all of us here set
an example of simple and austere living so
that the rich people will know that if they
want respect in society, they have 1o adopt
simple living and spend money on projects
for the benefit of the nation and not for
their own benefit.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, I should like to thank
and congratulate the Hon'ble Members
who have spoken in the course of the discus-
sion, for having maintained a high level of
debate and focussed the attention of the
House on the features of the Finance Bill.
1am particularly glad that the debate has
been free from acrimony, wild accusations
and personal attacks except for two of my
hon. friends opposite.

Hon. Members have displayed commend-
able forensic skill. Some of it was wasted,
for it mercly traversed the ground already
covered during the general discussions on the
Budget.

Before 1 deal with some of the specific
points raised, for"example, by Shri Dandeker
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Shri  Shantilal Shah and Shri Kothari, I
should like once more to remind hon.
Members of the rationale of the original
Budget proposals. The Budget, as Dr.
Nayar said just now, is an expression of the
Government's political will; it sets forth
what the Government aspires to do, and
details the measures, fiscal or otherwise, that
are considered necessary to fulfil these
aspirations. We have to restore the impulse
of growth to the nation; there has been a
veil of economic stagnation in recent years
and this must be lifted. Investments in
the economy must therefore be properly
augmented so that income and employment
can both rise. There is no escape from the
fact that in order to restore the impulse of
growth, it will be necessary to raise addi-
tional resources for the public sector. The
proportion of public savings to national
income has to be raised and in order to do
so, the proportion of public revenue to
national income has also to be raised.
Certain short-term sacrifices are involved
in the process, but if the country has to ad-
vance at an accelerated rate, we cannot
possibly flinch from the task of raising
additional revenue, however disagreeable
inconvenient this might be to some.

But this additional taxation must not be
at the cost of the other objective we have
placed before ourselves, that is, a progressive
reduction in  inequalities, which are at
present rampant in our society, with respect
to incomes, wealth and consumption. I
do not think that there is any need to apolo-
gize for the general structure of the taxes
proposed in the Budget. Given the limits
set, in the short period to available resources,
we cannot, in the course of a single year,
ensure that income and employment are
expanded at a tremendously faster rate.
But the general intent in the Budget is
unmistakable. As I have said on other
occasions, a beginning has been made
through various programmes to expand
employment opportunities and to narrow
the more blatant income inequalities.

Some hon. Members opposite have
bewailed the fact that this year, we have
further enhanced the taxation rate on the
upper ranges of personal incomes. Their
concern is probably sincere but everything
depends on the angle from which one views
it. Comparison with other countrics has
little meaning, for even if one takes into
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account the per capita income levels, our
nation, is in the overall, one of the least
taxed in the world, and even the high margi-
nal rates of taxation for personal incomes
get con:sidmhly reduced after the various
exemptions are allowed.

Shri Dandeker is worried about the
impact of various excises and the proposed
deficit financing on the level of prices and on
the cost of living of the common people.
The worry is well-intentioned, even though
not based on fiscal reality,. May I repeat
yet again that, in framing the proposal for
excise levies, I have taken the maximum care
to ensurc that the burden on the poorer
sections of the community, will be the
lightest,

AN HON. MEMBER : But there is
burden on them.

SHRIMATI INDIRA GANDHI :
That is true but it cannot be avoided. All

one can do, is to try to make it less than on
others.

If excises on refrigerators and tinned
fruits and delicacies are levied, I can
assure shri Dandeker that the common
people are not affected. If excises on brandy,
gin and whisky are increased again the cost
of living of the poorer people does not go
up.

Some hon. Members mentioned TV. Now,
the intention is mnot that the richer
people should have more TV sets, but that in
the state of our economy, TV could be of
tremendous help to the farmer and to the
teacher, and this point of view has been

SHRI PILOO MODY : Government's
publicity and propaganda.

SHRIMATI INDIRA GANDHI : Last
Friday, I proposed certain special reliefs to
help small manufacturers and artisans.
Care has also been taken to lower the
burden of excise duty on the cheaper varieties
of tea generally consumed by the common
people. I am as much concerned abow
prices and for legitimate reasons, as are
hon. Members, It is the Government
which has to face agitations and protests, if
prices start rising. ...,
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SHRI PILOO MODY : It is the police.

) SHRIMATI INDIRA GANDHI : The
price situation must be continuously
watched,

The hon. Member Shri N. Dandeker
also alleged that we have over-estimated
revenue and that, therefore, deficit finahcing,
in 1970-71 is likely to be of the order of Rs.
450 crores and not Rs. 225 crores. T must
disappoint him on this score. The latest
figures of revenue collections suggest that
even for 1969-70, the budgetary deficit is
likely to be much less than the Rs. 290
crores, estimated earlier, One of the major
factors for this is an improvement in the
collections under income-tax and corpora-
tion tax. Since this improvement in the
collections for the last year is bound to have
a favourable effect on collections during
1970-71 also, there are fair chances that the
need for deficit financing can and will be
kept down.

Shri Shantilal Shah has paid a compli-
ment though in rather a dubious manner, if
I may say so. He addmitted the buoyancy
of share prices, but found a wrong and far-
fetched reason for it. Shri N. Dandeker
maintained that the initial buoyanacy has
now begun to collapse. My hon. friend
Shri §. R. Damani has effectively countered
this statement,

SHRI S.K. TAPURIAH : Effectively ?
AN. HON. MEMBER : Appoint him
as the Finance Minister.

SHRIMATI INDIRA GANDHI : Now
Shri Shah cannot have it both ways. The
stock exchange reacted favourably to the
budget because despite the usual noises
made for the sake of record, it does ensure
the cause of healthy corporate growth.,

Members of the Swatantra and Jan
Sangh complained that our corporate
taxation is high, that in fact, it is the highest
in the world will few exceptions. They
have argued that although the rates of cor-
porate taxation have not been increased,
there would be a rise in the incidence of tax
on the corporate sector because of the lapsing
or diminution of some of the tax concessions
su far available. These critics conveniently
overlook the. several concessions which
soften the inaidence. Even with the lapsing
of the incentives, such as the tax credit certi-
ficates or the reduction in the rates of develop-
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ment rebate, the net incidence on the corpo-
rate sector will not be affected to any signi-
ficant extent. Obviosly, the development
rebate cannot be a permanent part of our
tax structure. One has to make a beginning
sometime or other to reduce it. with an
eye on its ultimate abolition, The intention
of Government in this regard was
announced asearlyas 1965. Nochange has
been made in this year's budget.

These hon. members referred to the
withdrawal of deductions for entertainment
expenditure. 1 hope I am not a kill-joy.
We are not against companies entertaining
people from within the country or abroad.
But we do say that this should not count
as deductible expenditure so far as taxation
is concerned. Affluent countries such as the
U. K. and Canada have decided to do away
with the expense account.

SHRI S. K. TAPURIAH : What about
sumptuary alloance of Ministers ?

SHRIMATI INDIRA GANDHI : Shri
Kothari’s other point was that the increase
in personal taxation would weigh heavily on
intellectuals, professionals and technical
people generally. He pleaded for more
generous treatment to these classes. Now,
one would obviously like to help as many
people as one possibly could, but the base of
our tax-paying community is so narrow that
there is hardly any room for manouvrability,
and the higher contribution must inevitably
come from those in the relatively higher
income brackets.

Several members spoke about charitable
trusts. Shri Shantilal Shah suggested that
if charitable trusts were to be regulated
and abuses eliminated, this should be done
by a separate law and not through the instru-
ment of taxation. This is a matter for the
States to consider and undertake. What
the tax law secks to do, is to put charitable
trusts on notice that they cannot enjoy tax
exemption, if at the same time, they use their
funds to provide direct or indirect benefits
of various kinds to the author and other
persons connected with him, instead of using
these to serve the purposes for which the
trust was established.

1 am sure the House will agree that the
instrument of taxation is a potent instru-
ment to kecp these trusts in line. Some
hon. members deemed it unreasonable to as
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charitable trusts to make returns of their
income, if they did not have to pay tax.
Whether they have to pay tax or not, can be
determined only if the trusts furnish the
details of their accounts and returns of
income, to tax authorities. Even now,
some sort of checkis exercised when chari-
table trusts come up for exemption certi-
ficates,

Some hon. ‘members, including Shri
Dwivedy, voiced a demand to raise the ex-
emption limit. I can understand the concern
of hon, members for further relief for middle
income groups, but I think the figure Shri
Dwivedy mentioned was not quite correct,
because to raise the exemption limit even to
Rs. 6,000 would have meant a further loss
of Rs. 18 crores, But I should like them to
appreciate that the limit of Rs. 5,000, low as
it is in absolute terms, is still quite high in
relation to the low level of incomes of a
vast majority of our people. Also although
the exemption limit isonly Rs. 5,000, in
effect it is closer to Rs. 6,000, if we take into
account the deductions allowed to salaried
tax-payers for expenditure incurred on
travelling for purposes of employment be-
sides the deductions forcertain approved
contractual savings such as through life
insurance, provident fund etc. On the
whole we expept about five lakhs of assessees
to be taken off the register of the Income-
tax Department as a result of these changes.

Some Hon. Members, and the last
speaker also, Dr. Nayar, spoke about] the
idea which I had thrown out in the
presentation of the Budget to combine the
incomes of husbands and wives. 1 had
thought to bring greater harmony to married
life, and certainly not to put the clock
back or in any way to come in the way of
women's further emancipation. My inten-
tion, as I had said then, was to have a
discussion on the subject and to have the
views of the Members. There has been dis-
cussion and also a spate or representations,
some of which have belied the normal
male presumption that only they can put
forward a point of view with cogency and
vehemence. Anyhow, this does not form
part of the Finance Bill,

Many Members have spoken about the
problems of different States. I do not think
that this is the occasion to go into them.
Within the general constraint or resources,
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the Central Government tries to meet the
needs of States to the maximum extent
possible, but I should just like to touch on
one or two points which were raised. Hon,
Member Shri Raj Deo Singh spoke of the
housing loan to U. P. and compared it with
the loan given to another State, U, P.
had drawn Rs. 80[ lakhs and spent only Rs.
669 -39 lakhs. Normally this rate of expendi-
ture does not justify any further allocation
during the current year. Nevertheless,
in view of certain special projects, 1 crore
has been allocated to U. P.

With regard to West Bengal, we are fully
conscious of the very special importance
of the problems of Calcutta as well as of
rural Bengal. We are pursuing these matters
and doing everything possible to expedite
surveys and also the implementation of the
various schemes.

One hon. Member spoke about Assam.
Perhaps he did not know that the paper mill
project which he mentioned has alrcady
been sanctioned.

1 had thought that with the announce-
ment of three steel plants,we had got rid of
this problem at least for some time, but it
seems to be very much with us. Hon.
Member Shri Dwivedy spoke passionately
on the subject, but he was replied to imme-
diately by my friend Shri Naidu on behalf
of Andhra Pradesh, and later on when
Shri Dwivedy was not in the House, by Shri
Viswanatham also.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : He said he  did not
reply to me. 1 haveno objection to these
three steel plants. I want to know your
policy.

SHRIMATI INDIRA GANDHI : He
replied to your statement that we had given
in to pressure, or that somebody from Tamil
Nadu had said something.
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Shri Viswanatham has replied to that by
saying that it was many years ago, in 1963,
when these matters were taken up that a
decision was taken for all practical purposes
but for some reason it was shelved. In
between, there were many troubles, and we
did think that we should not take up the
projects immediately, but there were com-
plete surveys and much work was done.
So, the decision was not a sudden one.
As a matter of fact, even after this decision
was taken we did not announce it immediate-
ly because we wanted to settle various de-
tails. I think hon. Members know that the
overall working of steel plants has improved
Bhilai is now giving profit, and as for
Rourkela, Shri Surendranath Dwivedy has
referred to it; as hon. Members know,
Rourkela is in Orissa, and it has also im-
proved somewhat, although not as much as
we would have liked it to do although
Rourkela also has b:en expanded.

The Agricultural wealth tax was touched
upon by many hon. Members. 1 think
that there is some misconception about
this. This tax will affect only those whose
lands are worth over Rs. 1-5 lakhs, over
and above the general exemption limit of Rs.
1 lakh of wealth. Therefore, by no streich of
imagination, can onc say that it is going to
affect the poor farmer.
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SHRI CHENGALRAYA NAIDU :
After the land reforms, there is only one type
of farmers; we do not have any rich farmers
now.

SHRIMAT! INDIRA GANDHI :1
agree with the hon. Member that there are
not many rich farmers, but there are rich
farmers. The number of non-rich farmers
is very much greater, and if we are to help
them, thea I think that it is in the interests
of the richer farmers also to contribute so
that the general level in the village and so
on increases and makes for greater stability
and improvement in the general rural scene.

As regards sugar, the increase in excise
duty on levy sugar is only marginal. Even
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then, in some zones, because of the re-
adjustment of the prices of levy sugar, in
spite of the increase in duty, the prices to
consumers have come down. For instans
ce, in the Delhi market, I am told that it has
dropped from Rs. 194 per k.g. to Rs. 178
per k. g. Free sale sugar has also registered
a perceptible fall in prices in the post-budget
period. As a consequence, retail prices
have come down by about 10 to 15 paise
per k. g. in spite of the increase in excise
duty. In the Delhi market, retail prices
of free sale sugar which was round about
Rs. 2:10 per k. g in the immediate
pre=budget period has now come down to
Rs. 195 per k. g. With the fall in prices,
the tariff value fixed for the collection of duty
on free sale sugar has dropped from Rs.
1:50 per k.g. in March to about Rs. 120
per k. g. now, and as a consequence, in the
post-budget period, the duty in absolute

terms has fallen by about 11 paise per k. g.

However, wc are keeping the situation

constantly under review.

Asl have explained earlier, the object
of increasing the excise duty on tea is mainly
to make up the substantial loss sustained by
the abolition of export duty as well as the
grant of partial rebate on quality teas expor-
ted. The measure of relief given on export
duties has generally been welcomed, as it
would help to retain our hold in the foreign
market and to improve on our past levels of
export in the near future. At the same time,
it is necessary to make up the loss, at
least partially by levying something more
on teas which are consumed internally.
But here again, as | have said carlier, care
has been taken to see that the net duties are
left unaffected or only marginally touched.
The superior teas, however, will bear a
somewhat higher burden, but to the extent
that these teas are diverted to the export
market, the economy would stand to gain
by way of larger foreign ecxchange earnings.
The problem of giving some reliel to
the weaker sector of the tea industry.
has also been taken care of. We have
recently decided to limit the duty to 70 paise
per k. g. in the case of those tea gardens
whose average realisation in the past three
years on all their sales in the approved auc-
tion centres is less than Rs. 5 per k. g. The
details of these proposals are being worked
out and we hope to finalise them quite soon.
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There is an impression that if a tax is
levied, it means that we are against that
industry or occupation or that group of
people. This is an erroneous idea, because
even though people may be doing something
worth-while, they would still have to
contribute to helping those who are much
worse off than they are.

It is strange that people are against taxes,
at the same time, they want more to be done
for different sections, for example, for the
uncmployed. The basic solution to this
problem lies in expanded investments all
along the line. Employment is a function of
economic growth. Private investment on
its own has failed to ignite the spark of
growth in recent years, which is why, in this
year's budget, we have purposely provided
for nearly 20 per cent increase in public
outlay, and have specially planned certain
projects which would be biased towards the
creation of employment opportunities. 1
do admit that this marks only a small
beginning, and much has to be done
before we can catch up with the backlog.

But we must have certain logic in our
remarks. If we want more emplcyment we
must also accept the imperative nced for
additional resources. It is not easy to evolve
a fiscal system which will, at all points of
time, satisfy all sections of the community.
But our objective in this year's budget was
stated clearly— we must combine the fiscal
imperatives of growth with the needs for the
maximum social objective achievable in the
short period. Also some amendments have
been moved, which will make the fiscal
proposals more rational and purposive.
The proposals arc now before the House:
they do mot represent all that we would
like to do but whatis possible ina given
situation and in particular circumstances.

SHRI CHENGALRAYA NAIDU :
Why don't you withdraw the fertiliser tax?

SHRI J.N. HAZARIKA (Dibrugarh) :
May lask a question ? The export duty on
tea was withdrawn and the exicisc duty on
tea differs from zone to zone. There are
five zones. But there is a little discrimina-
tion with regard to the rates of excise duty
ontea. Itis not only on loose tea but on
quality tea. Therefore, certain  Zones
will have tobe competing internally with
some difficulties, whereas the others will b
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Symbols in Tamil Nadu
bye-election
&etting more benefit. Will that discribe
nation be removed at the appropriate time ?

MR. SPEAKER : There is a discussion
coming on clause-by-clause consideration,
At that time, these things may be asked.
There is enough time for that. Now, the
question is :

“That the Bill to give effect to the finan-

cial proposals of the Central Govern-

ment for the financial year 1970-71,
be taken into consideration.”

The motion was adopied.

18.0 4% hrs.
BUSINESS ADVISORY COMMITTEE

FORTY-NINTH REPORT

THE MINISTER OF PARLIAMEN-
TARY, AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to present the Forty-ninth Report
of the Business Advisory Committee.

1805 hrs.

STATEMENT RE. BYE-ELECTION IN
CHERAN MAHADEVI ASSEMBLY
CONSTITUENCY OF TAMIL NADU

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, I took sometime to get
some information as to the question on
which my friend Dr. Ram Subhag Singh
wanted a statement. On a writ petition
in the Madras High Court filed by Mr.
Kakkan, the judge ordered the Election
Commissioner:

“Not to issue directions to the Chief
Electoral Officer or to the Returning
Officer, Cheranmahadevi Assembly
constituency, not to allot symbol
of bullocks with yoke unless,
meanwhile, the decision is taken

. under paragraph 15 of the notifica-
tion issued under rule 5 of the
Conduct of Election Rules made
under the Representation of the
People Act 43 of 1951.” \

The Chiel Election Commissioner is now
going on with the judicial enquiry under
para 15 of the notification issued under rule
5 of the Conduct of Election Rules. Since



